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# CENTRAL ADMINISTRAIIVE TRIBUNAL &

CIRCUIT BENCH LUCKNOW

Tode NO.1195 of 1983
(W,P, NO,5974 of 1983)

B.D. Singh e¢edeanns pplicant,
Versus
- Union of India * Othersesscecss Respondents,
22,2,1990

HOn'ble Justice Ko N(ith, V.C.
hign'ble Mr, K, OCbayya, A.M,
The case has been called twice, No body is present

for the applicants, Noticeg were issued by registered post

to the applicants as wekl as to their counsel but mo

appearance has been made on their behalf, Notice to
applicant No,1 has been received back with the remark

Y%ha® that ™ no trace of his could be found ". 1In the

~ circumstances, this petition is dismissed for non-prosecuti
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